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Action Taken Report 

In the matter of Original Application No. 123 of 2018  

 

Sidhgarbyang Sewa Kalyan Samiti 

Vs  

State of Uttarakhand and Others 

Hon’ble NGT in the above-mentioned Original Application on dated 03.12.2019 

has passed the following directions: - 

1.  A joint Committee of CPCB and SPCB may assess the cost of restoration of the 

environment and amount of compensation required to be paid to the victims. The 

committee will be at liberty to take assistance of any expert. The nodal agency 

will be the SPCB for the purpose. 

2.  The Committee may also access the performance of the defaulting units and 

CETP and determine whether any further amount of compensation needs to be 

recovered from the defaulting units and CETP.  

3. SPCB may transfer an amount of RS 25 lakh to the District Legal Service 

Authority, District Udham Singh Nagar. The District Legal Service Authority 

may assess the claim of any victim and disburse the amount to such Victim. 

District Magistrate Udham Singh Nagar will render such assistance as may be 

required for the purpose. The deposit and leftover amount, if any, will abide by 

further directions. 

In compliance of the order passed by the Hon’ble National Green Tribunal, 

Principal Bench, New Delhi on dated 03.12.2019, compliance report is as follows: - 

 

For the Direction-1: State Pollution Control Board has constituted a committee 

dated 31.07.2020 consisting of the officials from CPCB and SPCB as well as District 

Agriculture Officer, District Udham Singh Nagar; Representative of G.B. Pant 

University of Agriculture and Technology and; representative of District Magistrate 

Udham Singh Nagar for assessment of environment restoration and assessment of 

compensation for victims. Copy of such order is placed at Annexure-1. 
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For the Direction-2: CPCB and SPCB jointly visit the 20 industrial units and 

CETP in the Sitarganj Area in the month of January 2020. Status of compliance and 

action taken by SPCB on the recommendation of the joint report is as follows: - 

 

 
 

S.N 

 
 

Name of industry 

Present 
status of 

compliance 
during joint 
inspection 

 
 
Recommendation 

Action Taken by 
SPCB 

01/21 M/s Balaji Action 
build Pvt. Ltd. 
C-34 & C-34 (A), 
Phase-|||  
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar  
Uttarakhand - 
262405 

Compliance 1.The unit may be levied 
environmental of Rs 1041081.60 
(ten lakh forty one thousand eighty 
one rupees) for illegal extraction of 
ground water. 
2.The unit may be levied 
environmental of Rs 60,00,000.00 
(sixty lakh) for violation of the 
prescribed inlet notified standards. 
3.The unit should carry out 
adequacy assessment of ZLD 
system through reputed institution 
like IIT, NIT etc. 
4.The unit shall install flow 
measuring device at recycle point 
of ETP/STP treated water and 
maintaining records of the same. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

02/21 M/s Parle Biscuits 
Pvt. Ltd. 
D-10, Industrial 
Park, Sitarganj, 
U S Nagar, 
Uttarakhand- 262405 

Compliance 1.The unit may be levied 
environmental compensation of 
3,70,871.00 (three lakh seventy 
thousand eight hundred seventy-
one rupees) for illegal extraction of 
ground water. 
2.The unit may be levied 
environmental compensation of 
78,37,500.00 (seventy-eight lakh 
thirty-seven thousand five hundred 
rupees) for violation of the 
prescribed inlet notified standards. 
3.The unit should maintain log 
book for the generation and 
disposal of the sludge. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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4.The unit should install the flow 
meter at inlet point of ETP cum 
STP and maintained records of the 
same. 

03/21 M/s Agmeco Faucets 
Pvt. Ltd. 
C-37B, ELDECO 
SIDCUL Industrial 
Park Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

Non-
Compliance 

1.The unit may be levied 
environmental compensation of 
42,752.00 (fourty two seven 
hundred fifty two) for illegal 
extraction of ground water. 
2.The unit may be levied 
environmental compensation Rs 
20000/day till achieving the 
prescribed norms. 
3.The unit may be levied 
environmental compensation Rs 
69.62/day till obtaining NOC from 
CGWA. 
4.The unit may be levied 
environmental compensation of Rs 
1,22,80,000 ( one crore twenty two 
lakh eighty thousand) for violation 
of the prescribed inlet notified 
standards. 
5.The unit should obtain NOC 
from CGWA for the abstraction of 
ground water. 
6.The unit should provide proper 
sludge drying beds for sludge 
management. 
7.The unit shall provide safe 
storage for the hazardous waste 
generated within the premises. 
8.The unit should put up display 
board outside the main factory gate 
regarding quantity and nature of 
hazardous chemicals being used in 
the plant as well as air emission 
and waste generated within 
premises. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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04/21 M/s Primavera 
Manufacturing 
Company Pvt. Ltd. 
D-53 & 54, Phase-|| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

 

Non-
operational 

1.The unit may be levied 
environmental compensation of  
Rs 1,00,000 for illegal extraction 
of ground water. 
2.The unit may be levied 
environmental compensation Rs 
20/day till obtaining NOC from 
CGWA. 
3.The unit should obtain NOC 
from CGWA for the abstraction of 
ground water. 
4.The unit should resume 
operation only after obtaining 
valid consolidated consent to 
operate and authorization (CCA) 
from UEPPCB. 
5.The unit should start operation 
only after intimating UEPPCB. 
6.The unit should put up display 
board outside the main factory gate 
regarding quantity and nature of 
hazardous chemicals being used in 
the plant as well as air emission 
and waste generated within 
premises. 

 

05/21 M/s Evergreen 
Motels, B-173A, 
Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

 
 

Compliance 1.The unit may be levied 
environmental compensation of  
Rs 1,00,000 for illegal extraction 
of ground water. 
2.The unit may be levied 
environmental compensation of 
26,31,250.00 (twenty six lakh 
thirty one thousand two hundred 
fifty rupees) for violation of the 
prescribed inlet notified standards. 
3.The unit should obtain NOC 
from CGWA for the abstraction of 
ground water. 
4.The unit should install oil & 
grease removal system at kitchen 
waste for removal of the same.  

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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5.The unit should maintain log 
book for the generation and 
disposal of the solid waste. 
6.The unit should install 
electromagnetic flow meter at inlet 
& outlet of STP and maintain the 
records of the same. 
 

06/21 M/s Fleetguard 
filters Pvt. Ltd. 
D-62, Phase-||, 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

 
 

Compliance 1.The unit should obtain NOC 
from CGWA for the abstraction of 
ground water. 
2.The unit may be levied 
environmental compensation of  
Rs 2,11,204.0 (two lakh eleven 
thousand two hundred four) for 
illegal extraction of ground water. 
3.The unit may be recovered 
environmental compensation of 
340.65 Rs/day from the units till 
obtaining the NOC from the 
CGWA. 
4.The unit may be levied 
environmental compensation of 
37,31,250.00 (thirty seven lakh 
thirty one thousand two hundred 
fifty rupees) for violation of the 
prescribed inlet notified standards. 
 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

07/21 M/s Jainsons 
Engineering Pvt. 
Ltd. 
C-62-63,  
Phase-|||, 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

 

Compliance 1.The unit may be levied 
environmental compensation of  
Rs 1,00,000 for illegal extraction 
of ground water. 
2.The unit may be levied 
environmental compensation of 
19,30,000.00 (nineteen lakh thirty 
thousand rupees) for violation of 
the prescribed inlet notified 
standards. 
3.The unit should obtain valid 
consent under water act & air act 
and authorization under the 
hazardous waste from UEPPCB. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 



7 | P a g e  
 

4.The unit should obtain NOC 
from CGWA for the abstraction of 
ground water. 
5. The unit should put up display 
board near the main entrance gate 
regard to quantity and nature of 
hazardous chemicals being used in 
the plant as well as air emission 
and waste generated within 
premises. 
 

08/21 M/s Rickitt 
Benckiser  India Pvt. 
Ltd.-unit-|| 
B-96, Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 

 
 

Compliance 1.An amount of Rs 37,68,750/- 
may be levied on the unit as charge 
towards environmental 
compensation for violation of the 
effluent discharge standards. 
2.An amount of Rs 85,95,840/- 
may be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. 
3.The unit shall maintain the 
overall operation as per consented 
condition issued by UEPPCB. 
  

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

09/21 M/s starways 
Industries  
Plot no: A-125, 
Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 

 
 

Compliance 
(Phosphatin
g work was 
not being 
performed. 
Non-
generation 
of trade 
effluents) 

1.An amount of Rs 40,20,000/- 
may be levied on the unit as charge 
towards environmental 
compensation for violation of the 
effluent discharge standards. 
2.An amount of Rs 1,00,000/- may 
be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. 
3.Unit should not allow to operate 
till the issuance of valid consent by 
UEPPCB. 
4. The unit shall take NOC from 
CGWA for the abstraction of 
ground water. 
5.The unit shall make an adequate 
safe storage area for HW and also 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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follow the rule of packaging and 
labeling. 
6.Unit shall provide display board 
for display of information related 
to water, air emission, and 
hazardous waste generation 
outside the factory gate. 
7.The unit should replace all 
mechanical flowmeters by 
electromagnetic flowmeters. 

10/21 M/s SNB Infra 
Heights Pvt. Ltd. 
C-09, Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 

 
 

Compliance 1.An amount of Rs 76,75,000/- 
may be levied on the unit as charge 
towards environmental 
compensation for violation of the 
prescribed norms. 
2.An amount of Rs 1,00,000/- may 
be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. 
3. The Unit should not allow to 
operate till the issuance of valid 
consent by UEPPCB. 
4. The unit shall take NOC from 
CGWA for the abstraction of 
ground water. 
5.The unit shall relocate the 
flowmeter installed at the outlet 
primary treatment system to pump 
line to ensure proper functioning 
of flowmeter. 
6.The unit should maintain proper 
log book for the flowmeters 
installed at borewell & primary 
treatment system of wastewater. 
7.Unit shall also install 
electromagnetic flowmeters 
instead of mechanical flowmeters. 
8.The unit should maintain log 
book for the generation and 
disposal of solid/hazardous waste. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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11/21 M/s Laopala RG 
Ltd.Plot No: 108, 
Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 

 

Compliance 1.The unit shall make an adequate 
safe storage area for HW and also 
follow the rule of packaging and 
labeling. 
2.The unit should maintain Form-3 
& Form-4 for the generation and 
disposal of hazardous waste. 
3.The unit should provide factory 
gate for display of information 
related to water, air emission and 
waste generated within the factory 
premises. 

 

12/21 M/s Shiran 
Electricals Pvt. Ltd. 
Plot No: 22 Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 
 

Compliance 1.An amount of Rs 1,00,000/- may 
be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. 
2.The unit shall take NOC from 
CGWA for the abstraction of 
ground water. 
3.The unit shall make an adequate 
safe storage area for HW and also 
follow the rule of packaging and 
labeling. 
4.The unit should provide display 
board at outside of factory gate in 
prescribed format for display of 
information related to water, air 
emission and waste generated 
within factory premises. 
5.The unit should install electro-
magnetic flow meter at the inlet of 
ETP and maintain proper logbook 
for the same. 

 

13/21 M/s Surin 
Automotive Pvt. Ltd. 
Plot No: A-194 
Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 

 

     Non-
Compliance 

1.An amount of Rs 30,000/- per 
day may be levied on the unit from 
28/01/2020 to till the day of 
compliance achieved as charge 
towards environmental 
compensation for violating 
prescribed effluent discharge 
standards. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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2.An amount of Rs 2,84,740/- may 
be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. In addition to this, 
unit may be levied Rs 600/- per day 
till the day of further compliance 
achieved. 
3.The unit should not allow to 
operate till the issuance of valid 
consent by UEPPCB. 
4.The unit should improve the 
operation of ETP to meet the 
prescribed standards of inlet 
effluent quality of CETP, 
Sitarganj. 
5.The unit shall take NOC from 
CGWA for the abstraction of 
ground water. 
 

14/21 M/s Mascot 
Fasteners Pvt. Ltd. 
B-115, Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj, U S Nagar 
Uttarakhand-262405 

 

Non-
Compliance 

1.An amount of Rs 83,80,000/- 
may be levied on the unit as charge 
towards environmental 
compensation for violation of  the 
prescribed norms. In addition to 
this, unit may be levied Rs 20000/- 
per day till the day of compliance 
achieved. 
2.An amount of Rs 1,00,000/- may 
be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. In addition to this, 
unit may be levied Rs 140/- per day 
after 06/05/2020 till the day of 
further compliance achieved. 
3.The unit should improve the 
operation & maintenance of ETP 
to reduce the TDS of treated 
effluent within the prescribed 
standards of inlet quality for 
CETP, Sitarganj. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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4.The unit shall regularly update 
the information on display board 
provided at factory gate. 
5.The unit shall obtain NOC from 
CGWA for the abstraction of 
ground water. 
6.The unit shall maintain daily 
logbook for flowmeter installed at 
borewell. 
7.The unit shall make an adequate 
safe storage area for HW and also 
follow the rule of packaging and 
labelling. 
 

15/21 M/s Rickitt 
Benckiser  India Pvt. 
Ltd.-unit-|| 
B-96, Phase-| 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Non-
Compliance 

1.An amount of Rs 37,68,750/- 
may be levied on the unit as charge 
towards environmental 
compensation for violation of the 
effluent discharge standards. 
2.An amount of Rs 72,45,000/- 
may be levied on the unit as charge 
towards environmental 
compensation for illegal extraction 
of ground water. 
3.The unit shall maintain the 
overall operation as per consented 
condition issued by UEPPCB. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

16/21 M/s Gujarat Ambuja 
Exports Ltd. 
C-50 & C-60 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Non-
Compliance 

The environmental compensation 
as given may be recovered from 
industrial unit 

 Rs 1,16,62,500/- for non-
compliance, w.r.t. 
industrial pollution during 
17.05.2018 – 28.01.2020 
and In- addition, Rs 
18,750/- per day may 
recovered from the 
industrial unit since 
29.01.2020 till the 
complying the discharge 
norms. 

 Rs. 3,31,32,840/- for 
ground water extraction 
without NOC from CGWA 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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during 30.05.2019 – 
30.03.2019 

 
17/21 M/s Speciality 

Industries Polymers 
& Coating Pvt. Ltd. 
C-50 & C-60 
SIDCUL,  Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Compliance The environmental compensation 
as given may be recovered from 
industrial unit 

 Rs 19,90,000/- for non-
compliance, w.r.t. 
industrial pollution during 
18.05.2018 – 4.12.2018. 

 Rs. 5,33,760/- for 26,688 
m3 ground water 
extraction without NOC 
from CGWA. In-addition, 
Rs. 20/- per m3 may be 
charged from the until till 
obtaining NOC from 
CGWA. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

18/21 M/s Henkel 
Adhesives 
Technolohies Ltd. 
SIDCUL Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Non-
operational 

The environmental of Rs. 
12,43,750/- may be recovered 
from industrial unit for non-
compliance, w.r.t. industrial 
pollution during 19.05.2018 – 
04.12.2018 
 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

19/21 M/s Western 
Consolidated Pvt. 
Ltd. 
SIDCUL Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Compliance The environmental compensation 
as given may be recovered from 
industrial unit 

 Rs 59,70,000/- for non-
compliance, w.r.t. 
industrial pollution during 
18.05.2018 – 3.12.2018. 

 Rs. 1,00,000/- for ground 
water extraction without 
NOC from CGWA during 
18.05.2018 08.02.2019. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

20/21 M/s Parle Agro Pvt. 
Ltd. 
SIDCUL Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Compliance The environmental compensation 
as given may be recovered from 
industrial unit 

 Rs 78,56,250/- for non-
compliance, w.r.t. 
industrial pollution during 
5.12.2018 – 28.01.2020. 

 Rs. 46,57,310/- for non-
compliance of ground 
water extraction. 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 
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In-addition, Rs 30/- per m3 
groundwater extracted may be 
charged till obtaining valid NOC 
from CGWA and Rs 30/- per m3 
may be charged for the quantity 
extracted more than permitted 400 
m3/day till 21.03.2019. 

21/21 M/s Jindal ESIPL 
CETP (Sitarganj) 
Ltd. 
Plot No: U-3, 
Phase3, 
ELDECO SIDCUL 
Industrial Park 
Sitarganj,  
U S Nagar 
Uttarakhand - 
262405 
 

Non-
Compliance 

The environmental compensation 
as given may be recovered from 
industrial unit 

 Rs 1,86,30,000/- for non-
compliance, w.r.t. 
industrial pollution during 
19.05.2018 – 29.01.2020. 

 Rs. 1,00,000/- for ground 
water extraction without 
NOC from CGWA. 

In-addition, Rs 20/- per m3 may be 
charged from the until till 
obtaining NOC from CGWA 

SPCB has issued 
direction to the unit on 
dated 05.08.2020 for 
Environment 
Compensation for 
violation of the 
prescribed norms. 

 

State Pollution Control Board has forwarded the inspection reports of all 21 units to the 

Regional Office of Central Ground Water Board on 18.08.02020 for taking necessary 

action based on the recommendation made under the joint inspection reports. Copy of 

the letter is enclosed at Annexure-2. 

 

For the Direction-3: State Pollution Control Board has released amount of Rs 25.00 

Lakh in Favour of District legal Service Authority Distt. Udham Singh Nagar on dated 

18.03.2020. Copy of such letter is placed at Annexure-3.  
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Annexure-1 
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Annexure-2 
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Annexure-3 

 

 


